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{v) -RxroxTep FUNCTIONING OF TERTILE
Exrort ProMoTiON COUNCIL

Sﬂiiu K. LAKKAPPA (Tumbkur):
Mr. Speaker, Sir, I am glad, that the
hon. Minister, Shri Mohan Dharia, is
present in the House, I am raising a
very important issue, with your
permission.

The Textile Export Promotion
Counci} with its unhelpfu) attitude is
leading to the devastation of the
whole garmeént industry in India. It
is a well known fact that a large part
of the garment industry is coming
under the small scale sector while,
unfortunately, a few of them are in
the grip of the monopoly houses, like,
Binnys, Shaw Wallace, etc.

To look ut the prospects of gar-
mentg exports from India to other
parts of the world, one has to go the
very root of the raw material, viz.
various types of fabrics used by the
garment jndustry. Major items are
prepared from the fabrics manufac-
tured from the hardloom sector and
we may even say that the ‘Bleeding
Madras' variety hag given way to
crepe and other Madras checks. The
export of garments as such naturally
leads to the prosperity of the hand-
loom sector, more 80, in the way of

giving employment to innumerable
people.
The Textile Export Promotion

Council which hag been mssigned the
role of looking into the welfare of the
small sector has turned into a profit
making body; one of the leading
papers published some time back an
urticle on the ‘misuse of ' Texprocil,
buying the properties on the matket
value and semng them to their own
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Many unhealthy practices

by the Texprocil hne come to lightl
‘through ~the - ¢
‘misuse of qudta was brought to the

when the
notite of the authorities concerned.
The quota has been cornered by the
big bisiness exporters with the result
those people who haud orders were
unable to execute, This lead to los-
ing the image of some of the well
known manufacturers/exporters of
ready-made garments. The mere
announcement by the Commerce
Minister that an enquiry will take
place into these dealing led to the
resignation of the two top officials of
the Texprocil end the Government
has not teken any step to enquire
into the matter. In one of the letters
written to the Editor of Economic
Times dated May 28, 1077 it has been
pointed out that the Indian shippers
have been unethical in sending the
garments under false declaration as
handloom. If proper care was taken
by Texprocil gnd the inspecting
authorities to check the origin of the
fabrics before necessary certificates
were issued, such a pitiable state of
affairs would have been ' avolided.
Texprocil naturelly failed to play its
role by not giving proper definitions
with regard to the fabrics/garments
to be exported.

Adding to the above, one is much
annoyed with the further develop-
ments that have taken place. The
Indo-U.S. Agreement accorded a spe-
cia] status to handloom fabrics. But
once again the misinterpretation of the
Agreement's provisions by the Tex-
procil has led to the piling of stocks
in US. Ag stated in the Economic
Times of July 24 1978, “The US.
Customs impounded the 14 million
yardg shipments on the groumd that
Indig had already exhausted its quota
limit in the first five months of ‘this
year.” It is indeed a serious lapse on
the part of .the Teéxprocil to have
givan such misinterpretations which
led tn the decrease in export; since
the time of “impounding” no further
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orders could have been booked. It is
high time that this bureaucratic atti-
tude of Texprocil should be stopped
and unless and until the Government
frames rules and regulations with the
main intention of increwsing the ex-
ports, India may have to face 5 geri-
oug situation when its textile exports
themselves wil] come to a complete
‘halt. Further, to infuse confidence in
the heart of small scale industries,
viz,, the garment manufacturing units
who were a pawn 1n the chess board
of Texprocil, the Government should
immediately appoint a Committee to
investigate intp the acts of Texproeil
and take action against those officials,
even if they resign, if they are found
guilty. This js the way in
which the Export Promotion Councils
could be made to play a constructive
Tole. The act of Texprocil has led to
the closure of quite g lot of garment
manufacturing units, thereby leading
1o the unemployment problem

The history of Texprocil may be
taken as the history of ruining the
small-scale industries in India per-
taining to the ready-made garments
and it is indeed surprising that no
action, whatsoever, has been taken by
the Government to go into these de-
tails and to punish the guilty.

I would request the hon. Minister,
Shri Mohan Dharia, who ig for tak-
ing up soclalist programmes and
policies should come out with a bold
statement to do the needful in this
regard.

MR. SPEAKER: The House stands
adjourned for lunch to meet again at
205 PM.

13.08 hrs.
The Lok Sabha adjourned for Lunch

till Five Minutes past Fourteen of the
Clock.

——

AUGUST &, 1078 ase

The Lok Sabhc resssembled after
Lunch at Seven Minutes past Fourteen
of the Clock.

[Mr. DeruTY-SPEAKER in the Chair]

CONSTITUTION (FORTY-FIFTH
AMENDMENT) BILL—contd,

MR, DEPUTY-SPEAKER: Now, we
take up further consideration of the
Constitution (Forty-fifth Amendment)
Bill. Prof. Mavalankar. You have
already taken 13 minutes.

SHRI P. K DEO (Kalahundi):
The time should be extended.

MR. DEPUTY-SPEAKER: We had
allotted ten hours for the General
Discussion.
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(Delhi Sadar): So, the total wil] be
twelve hours?

MR. DEPUTY-SPEAKER: It will
be "just twelve hours because we had
allotted ten hours. Now we will be



